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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL, WEST ZONE AT PUNE

Appeal no. 20/2022 (WZ)

PaulrLobo & ors. ...Appellants(s)
Versus

Goa Coastal Zone Management

Authority & ors ...Respondent(s)

AFFIDAVIT IN SUR REJOINDER OF

RESPONDENT NO. 2

MAY IT PLEASE YOUR LORDSHIP:
The Respondent No. 2 begs to state and submits as under:

1. In the above said matter the Respondent No. 2 had filed
its reply to the application for condonation of delay and
also filed separate reply dealing with the contents of the
appeal filed by the Appellant, however, the Appellants,
while dealing with the said respective replies filed by the
Respondent, choose to file a composite affidavit dated
07/09/2022 dealing with the contents of both the replies.
A sur rejoinder came to be filed by this Respondent on

19/10/2022 dealing only with the contents relating to
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rejoinder craved leave to file a detailed affidavit if need be \ RN b

on the merit of the appeal dealing with the content of the
affidavit in rejoinder dated 07/09/2022 filed on behalf of

the Appellants.

. It is stated that this Hon’ble Authority vide order dated
22/04/2024 was pleased to condone the delay, as such it
is imperative for this Respondent to deal with the contents
of the affidavit in rejoinder filed on behalf of the Appellant
on merits of the case and also to bring on record certain
subsequent events which took place during the pendency

of this appeal.

. It is stated that in the rejoinder the Appellants in
substance have urged two grounds (a) Alleged non-
compliance of impugned order of GCZMA by the
Respondent No. 2 which averments are found at para 5 to
10 of the rejoinder and (b) clearance and permissions
granted by the authorities to the Respondents No. 2 which

averments are found from para 21 to 29.

it
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. It is stated that para 1 to 4 and para 11 to 20, of the
affidavit in rejoinder dated 07/09/2022 of the Appellants
deals with the condonation of delay application hence the
contents of the same are not dealt herewith as the same is
decided by this Hon’ble Tribunal vide order dated

22/04/2024.

. Now dealing with the averments pertaining to the alleged
non-compliance of impugned order of GCZMA,

the Respondent No. 2 state and submits as under.

. With regards to the contents of para 5, of the rejoinder, at
the outset, it is reiterated and stated that the Respondent
No. 2 has complied with the directions issued by the
GCZMA in the impugned order. As matter of fact it is most
respectfully stated that the present proceedings filed by
the Appellant is not tenable in law in as much as the reliefs
which are sought by the Appellants, as is apparent from
the prayer clause, is self-destructive and the same cannot
be granted. It is stated that on one hand the Appellant
claims that the impugned order be set aside and on other

hand the Appellant claims that the entire project of the
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Respondent No. 2 be stalled without there being any | * ™
). 5"&\\ p-0

cause. It is stated that the Appellate are not good relators v ™

and has filed this proceeding with oblique motive. The
Appellants are aware that this Respondent in accordance
with law has obtained permissions for setting up a resort
in the said property bearing survey no. 134/3 of village
cavelossim, however as the Appellants are involved in the
tourism related business, the Appellants, with an intent to
stall the project of the Respondent has raised false and

motivated claim. Contents of para 5 are therefore denied.

. With regards to the contents of para 6 and 7, it is denied
that there is any damage caused to the low-lying areas of
sand dunes as alleged. As a matter of fact, in the area
where constructions is being undertaken by this
Respondent No. 2 there are no sand dunes or low-lying
areas as claimed by the Appellant. It is denied that any
damage is caused to the alleged sand dunes due to

construction as alleged.

. The allegations made by the Appellant that sub paragraph
a) of the impugned order has not been complied is

factually incorrect. It is most respectfully stated, that in
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compliance with the impugned directions, this
Respondent removed the iron metal sheets and the sand
there has been restored to its original conditions. It is
reiterated that the directions issued in the impugned
directions issued in the impugned order has been duly
complied by the Respondent No. 2, the said fact can also
be ascertained by this Hon’ble Court by directing the
GCZMA to verify the said facts at site. This Respondent is
annexing hereto as Annexure A the photographs
indicating compliance of the said directions. Contents of

para 6 and 7 are therefore specifically denied.

. With regards to the contents of para 8 and 9, the
allegations made by the Appellate in the said paras are
unwarranted and without any base. It is specifically
denied that there are any alleged destructive activities
continuing unchecked by the Respondent No. 2 as alleged.
The allegations made by the Appellants in the appeal and
in the affidavit are false and are concocted. This
Respondent states that they have not destroyed any of the
sand dunes as alleged. It is stated that Respondent No. 2

do not intend to destroy any of the low-lying areas or sand
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dunes areas. It is denied that the Respondent No. 2 has ;-J

not addressed the representation submitted by the
Appellants on 27/04/2022 as alleged. It is stated that the
impugned order which is challenged before this Hon’ble
Authority is in fact passed by the GCZMA on the said
representation made on 27/04/2022. It is stated that this
Respondent in the earlier reply filed before this Hon’ble
Authority has stated that the directions issued by the
GCZMA has been duly complied. It is denied that the
conduct of the Respondent No. 2 makes it evident that it
will take no effort to restore the sand dunes it has allegedly
destroyed thus far, despite the fact that restoration of the
sand dunes allegedly destroyed by the Respondent No. 2
is a specific condition within the impugned directions as
alleged. It is stated that no dunes has been destroyed by
this Respondent as alleged. Contents of para 8 and 9 are

therefore denied.

10. With regards to the contents of para 10, the
Respondent No.2 states that the conditions referred to in
the impugned order has been duly complied. This

Respondents states that the Appellants obviously has no

N0t
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better scientific expertise then CRZ authorities to make
averments made in para 10, said averments are superficial
and are devoid of any merits. Contents of para 10 are

therefore specifically denied.

Now dealing with the contents raised in the rejoinder
under heading Clearance and permissions of the
Respondent No. 2 which runs from para 21 to 29 this

Respondent No. 2 states as under

.With respect to the contents of para 21, 22 and 23, the

reference made by the Appellant is not the only ground on
which the Respondent No.2 has based its claim. Itis stated
that as a matter of fact the Respondent No. 2 in the
affidavit in reply has mentioned about conversion sanad
and other permissions obtained. It is stated that none of
the conditions mentioned in the conversion sanad has
been violated by this Respondent and all the approvals
granted by the various authorities are in consonance with
the provisions of law including the CRZ Regulations, as
such the attributions sought to be made in para 21 are

categorically denied. The Respondent No. 2 is

it
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accordance with law.

13. The Respondent No. 2, at the cost of repetition, most
respectfully submits that, with an intention to set up a
resort in the property bearing survey no. 134/3 of the
Village Cavelossim, Respondent No. 2 has acquired right
to the said property by virtue of Deed of Sale dated
22.04.1994 duly registered before the Sub-registrar of
Margao bearing registration no. 2844 at page 1 to 100 of
Book no I, Vol 433 dated 10.11.1994 and since then the
Respondent No. 2 is struggling to have resort in the said
property. That this Respondent with an object of setting
up a hotel project applied for permission from the
competent authorities in the year 2015 and accordingly

following permissions came to be granted:

i. Recommendation/Permission dated 20.10.2015
from GCZMA

ii.  Conversion Sanand dated 12.04.2016

iii. Assessment order dated 17.05.2016

iv.  Technical Clearance Order dated 22.07.2016

s
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v.  Construction license dated 22.10.2016 issued by

Village Panchayat of Cavelossim

14.The authorities whilst granting the said permissions
visited the site, conducted site inspection and upon having
ascertained that such permissions can be granted in
respect of the said property and approved the plans after
following due procedure of law. When this Respondent
commenced with the construction activities, without
there being any base, the Appellant filed complaint, on
false and concocted averments. The CRZ authority after
considering the material on record and after considering
all the permissions granted by the authorities, discharged
the proceedings pertaining to revocation of permission
granted in favour of the Respondent and directed the
Respondents to comply with the directions contained in
the impugned order which directions has been duly

complied by the Respondent No. 2.

15.The Respondent No. 2 states that during the pendency of
the above said proceedings certain subsequent

development took place in respect of the said project. The

e
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said subsequent events are very germane to the subjec

matter of the proceedings and will have direct impact on+, 7

the outcome of the proceedings pending before this

Hon’ble Authority.

I say that during the pendency of the appeal the
Respondent No. 2, with an intention to avoid any
Unwanted controversy/ allegations of violation of any
environmental law as the Appellants relying upon the
CZMP plan, were trying to urge that this Respondent is
undertaking activity in the sand dunes area hence the
Respondent No. 2, decided to file revised plans for
approval wherein certain areas, which formed part of the
original Project and which were duly approved by the
competent authorities, were decided to be left out of the
project. I say that the Respondent No. 2 applied for
revised permissions vide application dated 18/10/2021
whereby the Respondent No. 2 called upon the GCZMA to
consider the revised plans for construction of
hotel/resorts in plot bearing no. 134/3 of Village
Cavelossim. The said approvals came to be applied in the

portion of the property where there cannot be any
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allegation of existence of the sand dunes as the proposed
development as per the revised plan would not fall in the

area earmarked as sand dunes in CZMP plan.

17.1 say that GCZMA, in its meeting held on 26t April 2022,
in accordance with the provisions of CRZ notifications
and on application of mind to the project plan and the
documents furnished for its perusal, approved the revised
plans for construction of the hotel project and compound
wall in the said property as per the revised approval dated

27/02/2023.

18. After obtaining necessary permissions from the GCZMA,
vide order dated 29/04/2022, the Respondent No. 2
applied to Town and Country Planning Department (TCP)
for technical clearance in respect of the proposed
construction of hotel project and compound wall. I say the
TCP vide technical clearance order dated 27/2/2023,
granted technical clearance thereby approving the plan

from the technical point of view.

e
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Country Planning Department, revised construction
license came to be applied by this Respondent from
Village Panchayat of Cavelossim. The Village Panchayat of
Cavelossim deliberated on the said application in its
meeting held on 01/03/2023 and unanimously resolved
vide resolution number 3(1), to grant revised construction
license. Annexed hereto and marked as Annexure B are
the copies of the revised approvals granted by the GCZMA
and Town and Country Planning Department and Village

Panchayat of Cavelossim along with the approved Plan.

I say that the said fact of grant of revise permissions is well
within the knowledge of the Appellant. As a matter of fact,
the wife of Appellant No. 1 is a deputy sarpanch of the
Village Panchayat of Cavelossim within whose jurisdiction

the project is being undertaken by the Respondent No. 2.

I say that at this juncture it may be necessary to put forth
before this Hon’ble Court, that as per the original plans
approved by the authority, which is part of record before

this Hon’ble Court this Respondent sought approval for

o=




22,

1147
13

construction of 80 rooms which covered 40 rooms on the
ground floor and 40 rooms on the first floor. I say that by
virtue of the revised plans, duly approved as annexed
above the Respondent in order to avoid any unwanted
objections, decided to reduce the coverage of its project
and applied for permissions to construct a resort in an
area wherein the issue of sand dunes and other violations
of CRZ would not at all arise. I say that If one peruses the
revised plan vis -a-vis the plan approved at the inception,
it becomes apparent that instead of constructing 8o
rooms as planned initially, by virtue of the revised plans
the Respondent No. 2 has restricted its construction to
only 56 rooms thereby reducing the overall coverage of the
plot and that too in the area were issue of sand dunes is
not at all attracted. The said fact is well within the
knowledge of the Appellants yet the Appellants choose to

pursue this appeal with malafide intention.

Inorder to simplify the said fact the Respondent No. 2 has
annexed a plan as Annexure C which would
demonstrate the scope of the original permissions granted

by the authorities and the subsequent revised

i
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originally granted however the area which is depicted in
the said plan in green color is the area to be constructed
as per the revised plan thereby giving a go by to the other
areas which were originally approved pursuant to the
approval as granted by the GCZMA. Though Respondent
No. 2 is entitled to construct the said project as per the
original plans, the Respondent No. 2 reduced the area of
the construction thereby reducing coverage at ground as
per the revised plan. I Say that as stated above and without
prejudice to the right of the Respondent No. 2 to
undertake development of project in accordance with law
in order to avoid any issues and to complete the project in

accordance with law the Respondent took the said steps.

I say and Submit that upon obtaining the said permissions
this Respondents have already commenced with the
construction in the said property as per the approved plan
and the same is at advanced stage. I say that till date, since
inception the Respondent no 2 has spent a sum of Rs.

9,72,79,000/- on the said project which includes Rs.
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72,41,000/- cost of land, 57,60,000/- cost incurred for
conversion sanad fee, Rs. 60,29,000/- infrastructure tax,
Rs, 29,90,000/- cost for obtaining permissions in the
form of infrastructure tax, construction licence and
renewal fees, Rs. 7,52,59,000/- cost of construction
including architect, engineers fees and other
miscellaneous expenses ete, totallying to sum of Rs.
9,72,79,000/- details of which is set out at Annexure
D which annexure shall form the integral part of this
affidavit. The Respondent No. 2 is also annexing the
photographs as Annexure E which depicts the stage of

construction activity at site.

It is stated that going by the revised approved plan and
considering the fact that the area in which the
construction has been undertaken by the Respondent No.
2, the questions of existence of sand dunes or violation of
any environmental law does not arise as such all the
apprehensions, allegation and insinuations made by the
Appellants in the appeal would not survive. The case of the
Appellants in the appeal is that the Respondent No. 2 is

allegedly constructing a project in an area identified as
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sand dunes and in the lowlying area. It is stated tha’o% '

3

considering the revised plan it becomes apparent that the jxﬂ*'"’,:a,
construction which is being undertaken by the S
Respondent, by no stretch of imagination can be said to
be offending any of the provisions of the environmental
law and CRZ Regulations moreover the CZMP Plan
referred to by the Appellant which apparently earmarks
sand dunes nowhere reflects dunes in the area within
which proposed construction is being undertaken by the
Respondent No. 2 as per the revised plan. It is stated that
the Respondent No. 2 without admitting the existing of
any sand dunes even in the area which was initially sought
to be developed by the Respondent No. 2 by virtue of
which were plans approved originally, in order to enable
the Respondent No. 2 to complete the project and not to
get entangled in the whirl of unwanted issues and
controverses malafide raised by the Appellants, the
Respondent No. 2 decided to file revised plan. If one
peruses the revised plans visa viz the CZMP plan it
becomes very clear and apparent that there are no sand
dunes in the area where constructioon is being

undertaken by the Respondent No. 2. The revised plan has

Ut
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been super imposed on the plan prepared by the authority
identifying sand dunes which will clearly establish the fact
that nothing would survive in the appeal and that the
permissions granted by the authorities are in accordance
with law and this Respondent is undertaking
constructions as per the approval granted. It is most
respectfully reiterated that this Respondent do no intent
to destroy and or damage any sand dunes. In any event as
stated above the construction undertaken by this

Respondent is not in the area identified as sand dunes.

25. Contents of para 21, 22 and 23 are specifically denied. The
permissions as of today are duly granted by all the
authorities and this Respondent is undertaking

construction as per the approved plans.

26. With regards to the contents of para 24, it is specially
denied that the construction of the project would involved
destruction of the sand dunes as alleged. The
Respondents crave leave to refer and rely on the minutes

of the 299th meeting of GCZMA as and when produced.
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27. With regards to the contents of para 25, it is speciﬁcaﬂy.&(

denied that the Respondent GCZMA has stated that the ’(

substantial portion of the property under sy no. 134/3 is
covered by sand dunes as per Draft CZMP for Goa
prepared by NCSCM Chennai, it is denied that geo
referenced map with draft CZMP map and it is denied that
hence plan would need to be revised to exclude any
construction on the sand dunes indicated on the draft
CZMP as alleged. It is further denied that it is evident even
to the Respondent GCMZA that the proposed hotel project
cannot be undertaken on survey no. 134/3 without
substantially destroying sand dunes and accordingly the
GCZMA has directed the Respondent to revise its
construction plan as alleged. If one peruses the revised
plan granted by the authorities visa vis CZMP draft plan it
becomes abundantly clear that the revised construction
do not fall in the area earmarked as sand dunes as a matter
of fact. There are objections raised to the said CZMP draft
Plan prepared by the NCSCM. In any event the reliance on
the said plan is unwarranted. It is stated that the GCZMA

on application of mind to the facts of the case and upon

i
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Q/? - considering all the material on record granted revised
\ ,f» ol } plan to the Respondent. Contents of para 25 are denied.

\
£

28. With regards to the contents of para 27 it is specifically
denied GCZMA is inclined to permit the destruction of the
sand dunes on survey no. 134/3 in contraventions as
referred in para 27 as alleged. It is stated that the
authorities have acted in consonance with the provisions
of the law and CRZ notifications and has granted
approvals to this Respondent after acknowledging that
the constructions which has been undertaken by the

Respondent is not falling in the area earmarked as the

sand dunes.

29. With regards to the contents of para 28, it is reiterated and
submitted that impugned directions based on the site
inspection report clearly shows that so called 1100 m2
area. In-fact, as recorded in the draft CZMP and the said
site inspection report there a katcha road exist since prior
to 2002 based on the Google Earth images. It is specially
denied that there is destruction of sand dunes on survey

no. 134/3 due to the proposed hotel project as alleged. It

oo
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is stated that the area referred to in para 28 admeasuriri_g-’?

is referable to the said area was already existing. It is
specifically denied that the Respondent GCZMA is
purposely and deliberately turning a blind eye towards the
inevitable destruction of sand dunes shows the malafide
intention and neglect demonstrated by the Respondent
GCZMA towards the issues raised by the Appellants with
regards to the destruction of sand dunes in the site as
alleged. Whilst denying the contents of para 28 it is most
restfully stated that all the contents there in contained
would have no merits more particularly in view of the fact
that the revised approvals have been granted by all the
authorities and the construction has been undertaken by

the Respondent as per revised approvals.

With respect to the contents of para 29, this Respondent
reiterate and states that the present appeal is filed purely
based on surmises and conjecture and filed with a sole
motive to blackmail this Respondent and hold the

construction activity of this Respondent in the property

i
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bearing survey no. 134/3 of Village Cavelossim at ransom.

Therefore, the contents of para 29 are specifically denied.

31. Itisreiterated that the GCZMA, in its meeting held on 26th
April 2022, in accordance with the provisions of CRZ
notifications has approved the revised plans for
construction of the hotel project and compound wall in
the said property and based on the said approvals the
other licensing authorities have also issued revised
permissions. Considering the above said facts nothing
would survive in the present appeal and the present
appeal is liable to be dismissed. Contents of the affidavit
in rejoinder dated o7/09/2022 filed by the Appellant
which are not admitted and what is contrary to the
affidavit dated 23/08/2022 be taken as specifically

denied.

Place: Panaji, Goa Q\WM\W
RESP

Date: 27.05.2024 NDENT NO 2

ADV Fé;é RESPONDENT NO 2

M - '\Iafjow\i:‘o-v
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AFFIDAVIT

I, Manoj Kumar Mehani, authorised representative of the
Respondent No. 2, being conversant with the facts and
circumstances of the present case on solemn affirmation do
hereby state that contents of the foregoing paragraph no.
1(Part), 2(Part), 3(Part), 4, 5, 6(Part), 7, 8(Part), 9(Part), 10,
11, 12(Part), 13, 14(Part), 15(Part), 16(Part), 17(Part), 18, 19,
20, 21(Part), 22, 23, 24(Part), 25, 26, 27(Part), 28(1?art),
29(Part), 30(Part), 31 are true to my personal knowledge
and contents of paragraph no. i(Part), 2(Part), 3(Part),
6(Part), 8(Part), 9(Part), 12(Part), 14(Part), 15(Part),
16(Part), 17(Part), 21(Part), 24(Part), 27(Part), 28(Part),
29(Part) and 30(Part)are legal submission which I believe to

be true and correct.

Solemnly affirmed at Panaji)
On 27th May 2024) Q\ MQ“\&/UJ

EPONENT

P NV
is v
This affidavit/ th is exeipt;
before me and | attest its executio

By n0) Jb &

Do ! 23es) W0

i ;A
15\;’0{9; & NOTARY

F08, 1siFloox
Atmaram Commaggidl Complex.
Dr. A. B. Road. Panaji - Gea
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GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department Environment (Govt. of Goa)
4™ floor, Dempo Tower, Patto Plaza,

Panaji Goa-403 001
Website: www.czma.goa.gov.in
Ref.No. GCZMA/3S | is- 16 [ o8 2)€ Date: 2.9 /04/2022

To

\/N&ra Resorts Private Limited,
Clo. Soares & Associates,
G-1, Vikas Building,
Near Pharmacy College,
18" June Road, Panajim-Goa.

Sub: NOC for revised plan for construction of Hotel/Resort in the plot bearing
Sy.No.134/3 at Cavelossim Village, Salcete Taluka.
Ref.:-Your application no. NIL dated 18/10/2021.

Sir/Madam,

With reference to your application on the above mentioned subject, it is hereby
conveyed that the Goa Coastal Zone Management Authority (GCZMA) has examined
your aforementioned proposal in the 300th GCZMA Meeting held on 26/04/2022 in
accordance to the provisions of the para 8 of the CRZ Notification 2011, (as
amended). As such the Authority after discussion and deliberate on decided to
approve the Revised Plan for construction of Hotel/Resort in the plot bearing
Sy.No.134/3 at Cavelossim Village, Salcete Taluka, further subject to the

confirmation with local building bye laws.

All other terms and conditions stipulated in our earlier approval letter No.
GCZMA/S/15-16/09/1775 dated 20.10.2015 stands remain the same and should be
strictly complied with.

Please find enclosed herewith the revised plans is duly endorsed by this office.

Yours faithfully,

N
;_QM
(Dasharath M. Redkar)
Member Secretary (GCZMA)
Encl: As above

Copy to:

1. P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat,

Porvorim.....for kind information.

2. The Chief Town Planner, Town & Country Planning Department, Patto,
Panaji-Goa.....for information and necessary action.
The Dy. Collector & SDO, (Salcete), Margao- Goa.... for information
The Secretary, Village Panchayat of Mobor-Cavelossim, Salcete Taluka ....for
information and necessary action.

W
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Government of Goa l
Primary Health Centre Chinchinim

No. PHC-Chin/NOC/20-217 Gy Ditod: \Q\ \o\2o1 0

NO OBJECTION CERTIFICATE

This is to certify that the construction site of the project of M/s. Nova Resorts
Pvt. Ltd., at Survey No., 134/3 of Cavclossim village, Taluka Salcete, Goa has been

inspected and this office has NO Objection to the said construction from the sanitation

point of view,

Capacity of STP: As per recommendation from GSPCB.

Location of the STP: North-East corner.

This certificate is issucd on condition that the Applicant and/or Builder shall comply

with the following requirements:-

1) The name of the Construction &/or Proprietor, V.P. Construction License Number & Number of
the NOC from the Health Department shall be prominently displayed at the construction site.

2) Consent to establish STP shall be obtained from GSPCB.

3) No public nuisance, foul smell, noise cte. shall be caused by the Sewage Treatment Plant,

4)  All the labourers employed in the construction activity shall possess valid Health Cards and the

same shall be renewed every three months. No labourer shall be engaged at the site unless he /she

has a valid Health Card. The Health cards shall compulsorily be maintained at the construction

site. A fine of Rs. 10,000 (Rupees Ten Thousand only) shall be imposed for each labourer found

without a valid Health Card at the construction site.

It shall be ensured that appropriate anti mosquito-larval chemicals are sprayed on the water

accumulated in pits, curing sites etc. so as to avoid breeding of mosquitoes.

Adequate provision shall be made for the sanitation requirements of the labourers involved in the

construction activity and no nuisance shall be created at and around the construction site.

Consent to operate STP shall be obtained from GSPCB before applying for NOC for

5)

6)

7)
Occupancy.
8) NOC from this authority shall be obtained before obtaining the Occupancy Certificate.

9) The applicant shall seek appropriate permission/ Construction License from the Licensing Body
for undertaking the above construction.
10) The applicant/ his representatives at the construction-site shall cooperate with the Health

Authorities whenever they visit for inspection.
1'1) The Authority issuing the Construction License shall verify the ownership of the property.
12) This NOC is liable to be withdrawn if the conditions stipulated above are not complied with or if it

is established that this NOC has been obtained using fraudulent means.

. ; Lo
- "\\ o v\

A '.'0 l\

go B - -
v o} m } Dr. Nixon Martins Fernandes
"/- s % 4
bl W, et N
0, e e (SO MECICAL OFFICER
M/s. Nova Resorts Pvt. Lid. P DI ALY 1N YU CENTRE
C/o. Soares & Associates, LN
G-1. Vikas Building,
18" June Road. Panaji. Goa
Copy to: ‘
. for information.

The Secretary, Village Panchayat of Cavelossim
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OFFICE OF THE SENIOR TOWN PLANNER
TOWN 8 COUNTRY PLANNING DEPARTMENT,

‘SOUTH GOA DISTRICT OFFICE,
OSIA COMMERCIAL ARCADE, 4™ FLOOR’B’'WIN
\
A

MARGAO-GOA. 22\ D5\
REF:- TPMAASAWEane o2t s\ B\ DATE-QA\02\28%5

"

TECHNICAL CLEARANCE ORDER

Technical Clearance is hereby granted for carrying out the work of proposed construction of
Hotel Project and compound wall as per the enclosed approved plans in the property zoned as
Settleriient Zone in Regional Plan for Goa 2021 and situated in Survey no.134, sub-division
3 of Cavelossim Village of Salcete Taluka with the following conditions:- ' ‘

1
1. Construction shall be strictly as per the approved plans No changes shall be effected in the

[

approved plans/approved built spaces without the prior permission of this Authority.
il
2. The permission granted shall be revoked, if any information, plans, calculations, documents and
any other accompaniments of the application are found incorrect or wrong at any stage after the
grant of the permission and the applicant will not be entitled for any compensation.

3. The development permission will not entitle the applicant for making/laying any claim on water
and any other connectioi from the Government of Goa.

4. The Developer/applicant should display a sign board of minimum size 1.00mts. x.0.50mts. with
writing in black colour;on a white background at the site, as required under the Regulations.

5. The applicant /develo "er shall obtain Commercial Conversion Sanad under the Goa Land
Revenue Code, 1968, ‘before the commencement of any development/construction as per the
permission granted by this order.

i
6. The commencement and the completion of the work shall be notified to the authority in writing
in appropriate forms.

7. Completion Certificate has to be obtained from this Authority before applying for Occupancy
Certificate from the licensing authority.

8. Storm water drain should be constructed along the boundary of the effected plot abutting to the
road.

9. Adequate Utility space,for the dustbin, transformer etc. should be reserved within the plot area

10. In case of any cutting of sloppy land of filling of low lying land,are involved, prior permission of
the. Chief Town Planner shall be obtained before the commencement of the works per the
provisions of Section 17(A) of the Goa Town and Country Planning Act, 1974.

11. In cases of wire mesh fencing, the gates shall open inwards only and traditional access, if any
passing through the property shall not be blocked.

Al

12. The Ownership of the property shall be verified by the licensing body before issuing the
licence.

13. Verification of the tenancy position as on 2/11/1990 and thereafter shall be made by the licensing
body before issuing the licence.

14, Maximum height of a compound wall along the boundary other than that abutting on a street
shall be 1.80mts and along the boundary abutting on a street upto a height of 1.50mts only which
shall be of closed type up to a height of 90cm. only and open type above that height.

15. Along the intersections of streets no compound wall shall be raised to a height of more than
1.0mts from the crown of the road for a length of 9.0mts from the intersections corner of the plot,
on both sides of the plot.

1
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16. In case of road intersection the construction of compound wall should be carried out in a smooth
curve of 3.00mts radiu;s for roads upto 10.0mts R/W and that of 5.00mts radius for roads above
10.00mts R/W. g

17. As regards complaints, pertaining to encroachments, Judicial orders/directive and other legal
§§sues, the same may bé verified and confirmed by the concern Village Panchayat before issuing
icence.

18. The set backs shown (é'n' the site plan shall be strictly maintained.

19. The Village Panchaya{ghali ensure about the availability of power and water supply and other
required infrastructure before issuing licence®

20. The area- under roacj_‘ widening shall be deemed to be public road and shall mot be
enclosed/encroached. Affidavit/undertaking in this regard shall be sworn before the Village
Panchayat/PWD as the case may be on stamp paper of Rs.100/-.

21. This Technical clearance order is issued relying on the survey plan submitted to this office from
the concerned authority. In case of any boundary dispute encroachment if any shall be resolved
by the applicant with clear’ demarcation of the boundaries from survey Department, This office
shall not be held responsible at any point of time as the said technical clearance order is only
from Planning point of view.

22. Applicant shall dispose the construction debris at his/her own level and/or the same shall be
taken to the designated site as per the disposal plan given by the applicant in the Affidavit to be
produced to the corporation/Municipal Council/Village Panchayat (as the case may be).

23. This Technical Clearaice Order is issued with the approval of Government vide reference
0. TPM/27994/Cavelossim/134/3/23/3 84 dtd. 25/1/23.

24. This technical clearance order supersedes the earlier order no. TPM/27994/Cavel/134/3/16/3492
dtd.22/7/2016. o

25. All the conditions stat%g:ll_-in the Official letter GCZMA/S/15-16/1775 dtd. 20/10/2015 should be
strictly complied with, "

26. This technical cieara:%ge order is issued based on the clearance issued by GCZMA/S/15-
16/09/2/06 dtd. 16/12/2022. :

27. The existing sand dunes shall not be disturbed while carrying out construction activity.

28. Necessary permission from Directorate of Fire Services shall be obtained.

29. Any other permission, required under National Building code s and energy Conservation
Building Code hall be obtained. )

30. Necessary provision of solar panel shall be made over the terraces.

31. Adequate provision of rain water harvesting shall be made within project premises..

32. Necessary provision for physically disabled persons shall be made within the project permission.

33. Adequate arrangements for disposal of sewage and garbage shall be made by the project
proponent in consultation with local authority. , .o

34. Necessary consent if -required shall be obtained from the Defence establishment since the
property is located in adjacent property owned by Defence.

35. The arrangement of water for the swimming pool proposed shall be made by owner at his own
cost and also the hygiene of water in said swimming pool shall be strictly maintained.

36. The 10.0mts wide proposed road shown along the southern side of the property shall be strictly
developed and maintained and shall be put to the public use.

all
THIS ORDER IS ISSUED; WITH REFERENCE TO THE APPLICATION DATED 22/12/2022
RECEIVED FROM Nova Resorts Pvt. ltd.

THIS ORDER IS VALID FOR THREE YEARS FROM THE DATE OF ISSUE OF
CONSTRUCTION LICENGE, PROVIDED THE CONSTRUCTION LICENCE IS ISSUED
WITHIN THE PERIOD OF THREE YEARS.
l“l‘u.
s
nr

Dy.
1/134/3/16/2481 dtd.

17/5/2016, the applicant has paid the Infrastructure Tax of Rs. 59,88,288/-vide challan no. 129 dtd

24/6/2016. e

To,

Nova Resorts Pvt. Ltd, ri

Clo

G1,Vikas Building,

1 8!]:

Dy to:
The Sarpanch/Secretary, )
Village Panchayat of Cavelossillllll'
Salcete Goa. ]

J
Soares & Associates, .

e Road,Panaji-Goa.

G

Emp/-

-
Wt é
4
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REVISED CONSTRUCTION LICENCE

‘ YEAR -2022-23 DATE: - 21/03/2023
E Construction Licence No. VP/Cav/2022-2023/5
3 Resolution no. 3(1) dt. 01/03/2023

Nova Resorts Pvt, Ltd, C/o. Soares & Associates, G1, Vikas Building, 18" June
Road, Panaji-Goa, is hereby granted this Revised licence for work of proposed
construction of Hotel Project and compound wall in Sy. No. 134/3 at
Cavelossim Salcete Goa based on the approved order/letter of Senior Town
Planner, Margao, Letter No. TPM/27994/Cavelossim/134/3/2023/1051 dated
27/02/2023 and in terms of resolution No.3(1) taken in the Panchayat meeting
dated 01/03/2023 as per the plan in Duplicate attached to her/his application vide
inward No. 900 dated 28/11/2022 one copy of the plans concerned with the
approval note carrying the embossed seal of this Panchayat and duly signed, is
returned to the interested party who shall comply with the following conditions:

1. To limit himself/herself to the plans approved and statement therein.
2. The construction shall be as per plans approved by this Panchayat and condition
imposed on it.
3. To inform the Panchayat after excavation and before lying of plinth level.
4. To inform the Panchayat when the construction has been completed upto plinth level.
5. To inform the Panchayat as soon as the construction is completed.
6. Not to inhabit the building without the prior permission of this Panchayat.
7. To abide by the other related provision in force.
8. That building or construction is carried out as per the alignment given and the plinth
level fixed by the Panchayat.
9. The construction licence shall be revoked.

a.  if the construction work is not executed as per the plans approved and
statements therein;

b. Wherever there is any false statement or any misrepresentation of any
material /wrong plans/Calculations/documents in any incorrect of wrong at
any stage.

10. Any change to be effected to the approved plans, prior permission on has to
be obtained.

11. Prior to commencement in development work it will be incumbent upon
the applicant to have valid conversion sanad of use of land as contemplated
under Goa, Daman & Diu Land Revenue code 1968.

12. There should not be any drinking water well within 15 meters from

Sodk pit, Septic tank vice versa. @D
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Trees if any shall be cut only with prior permission from the

concemned Authority

14.
15.
16.

17.

18.
19.
20.

21.

22,

23,

24
25.

26.

21.

28.

The opening of the compound wall gate shall be inward only.

Traditional Pathway if any, passing through the property shall not be blocked.
Neat and clean environment with special reference to drainages,

sewage, garbage etc. shall be maintained.

If any HT/LT/electric line is passing through the property then N.O.C. of
The Electricity department shall be obtained prior to starting the
construction work.

Completion certificate should be obtained from Senior Town Planner.
It is advisable to plant trees suitable to site condition.
In case of compound wall adequate openings at the bottom of the

Compound wall shall be kept so that no cross drainage is blocked.

No hill cutting or filling of low lying areashall be undertaken
without obtaining prior permission from the Chief Town Planner under
section 17of T.P. Act.

N.O.C. from all concerned authorities shall be obtained before
commencement of the development.

F.A.R. coverage & Setback shall be strictly maintained as per the
Approved plans and as per the rules in force.

Curring water should be treated with anti-larval chemicals.

The labourers engaged for the construction work shall posses Health
Card failing which each labour shall penalized with a fine of Rs. 1000/- at
the first instance and Rs. 50/- daily under section 75AA of Goa, Daman &

Diu Public Health Act.

The R.C.C. Layout should be conformed to the approved building
dimensions.

The setback for construction of compound wall from the center line of the
Road may be confirmed from the competent authority.

The Owner/Occupier of the building should also provide dust bin for
disposal of their garbage etc. and same should be borne from their end.

. The set backs shown on the site plan shall be strictly maintained. @U‘

—

.....Continued on Page No. 3.....
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30. All the conditions mentioned in Town and Coun Plannin

Department No. TPM/27994/Cavelossim/1 3 5
Shall be strictly complied with.“e 05sim/134/3/2023/1051 dated 27/02/2023

31.The Owner/ Occupier of the buildin

water harvesting infrastructure Setup to conserve water in his premises.

32.Waste generated by the owner/ occupier should be
Government authorized emig or ['5
allowed and is a punishable offe

T S segregated and handed over
dividual No burning and No dumping
nce under the act.

The Following conditions are to be followed as per Contempt Petition No. 43
of 2017 in public interest litigation WP No. 4 of 2007 and Notification No.5-1-
PCE-PWD-E0/2018/181 dtd. 07/03/2018:-

1. The applicant shall dispose the construction debris at his/her own level and/or the
same shall be taken to the designated site as per the disposal plan given by the
applicant in the affidavit at his own expenses.

2. Applicant shall produce the certificate issued by the concerned PWD officials of
designated sites as mentioned in the said notification dated 07/03/2018.

3. Failing to comply clause (a) and (b) the penalty shall be imposed to the applicant at
the rate of 0.5% on the total cost of the project and also the construction licence
issued to the applicant shall be withdrawn/cancelled.

4. Before Commencement of work to get Mutation on form I & XIV and demarcation
of property.

The applicant has paid the respective tax/fees the tune of Rs. 6,84,350/- (Rupees
Six Lakhs Eighty Four Thousand Three Hundred Fifty only) by receipt no. 64/27
dated 21/03/2023.

The Licence shall be valid for a period of three years beginning from 21/03/2023.

This carries the embossed seal of this Panchayat
Office of Village Panchayat Cavelossim

e

" (Ankita Dessai)
Secretary
V. P. Cavelossim

Place: - Cavelossim, Salcete, Goa.
Date: 21/03/2023

el

g has to take adequate measures to have a rain

to
1S
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NEW APPROVAL

BLOCK-A (01 LOBBY)

BASEMENT FLOOR

1) KITCHEN/BHO/PARKING/SERVICES

GROUND FLOOR

1) ALL DAY DINING/RESTUTANT/MEETING ROOM/FRONT OFFOCE/RECEPTION
FIRST FLOOR

1) RESTURANT/OFFICE AREA/ALL DAY DINING KITCHEN

BLOCK-A (08 VILLAS)

GROUND FLOOR

1) LIVING/TOILET / LOBBY
FIRST FLOOR

1) BED ROOM/TOILET

BLOCK-B (20 VILLAS )

GROUND FLOOR

2) LIVING/TOILET / LOBBY
FIRST FLOOR

2) BED ROOM/TOILET

BLOCK-SPA (01 VILLAS )

GROUND FLOOR

1) RECEPTION LOBBY/LOCKERS/GROOMING/TOILET
FIRST FLOOR

3) SEATING/MASSAGE/TOILET
COVERAGE=2768.10 M2
F.A.R= 4840.05 M2

B.U.A (Without Basement)=5034.70 M2 (ALL BLOCKS+SWIMMING POOL+SECURITY CABIN)

i
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OLD APPROVAL
BLOCK-A (01 BLOCK)

GROUND FLOOR

1) 06 SHOPS
FIRST FLOOR

2) CLUBHOUSE

BLOCK-B (01 BLOCK)

GROUND FLOOR

1) LOBBY/RESTAURANT/KITCHEN/BAR CAFFE SHOP
FIRST FLOOR

2) CONFERENCE/MINI HALL/RESTAURANT
BLOCK-D (01 BLOCK)

GROUND FLOOR

1) SQUACH COURT/SAUNA/MASSAGE/JACUZZI
FIRST FLOOR

3) CHILDREN PLAY ROOM/CARD ROOM
BLOCK-F (04 BLOCK)

GROUND FLOOR

1) 10 ROOMS X 04 BLOCK=40 ROOMS
FIRST FLOOR

4) 10 ROOMS X 04 BLOCK=40 ROOMS
COVERAGE=3818.56 M2

F.A.R=5774.71 M2

B.U.A (Without Basement)=7527.43 M2 (ALL BLOCKS+SWIMMING POOL+SECURITY CABIN)

Bryan Jl%oares
Reg. No. E.‘j..f\f.‘i’;?.;’12085
AR/0Q31/2010
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OPEN SPACE
AREA = 4362.00 m2

R 228,45
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1 1 MG-20240525-WA0026.jpg

ESTIMATED EXPENSES TOWARDS LICENSES AND
DEVELOPMENT OF THE PROJECT
RUPEES
1|LAND COST 72,41,000.00
2|CONVERSION SANAD FEE 57,60,000,00
3[INFRASTRUCTURE TAX 60,29,000.00
4|CONSTRUCTION LICENSE AND RENEWALS FEES 29,90,000.00
COST OF CONSTRUCTION INCLUDING ARCHITECT,
ENGINEERS FEES AND OTHER MISCELLANEOUS
5|EXPENSES 7,52,59,000.00
TOTAL 9,72,79,000.00

/),rmPW"c;\)

https://mail.google.com/mail/u/0/?tab=rm&ogbl#inbox/FMfcgzQVwn TCHHwWQBJDXLDXFeBKIWSnM?projector=1&messagePartld=0. 1
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